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17.10.9 	TheUappllcants are from Agartala. 
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relates. to SCA. Application admitted. 

Issue notice to the respondents. 8 weeks 

•0 	 . 	 f'orwritten statement.. 	
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Mr D.K. Biswas for the applicant. - 

Mr S. All, Sr. C.G.S.C., for the respondents: 

Arguments concluded. .ludgment delivered. 
T'k__ ___1__..__ 	 . . 	• . - 
i.rie uppucat ion is ailowec. IN p order as to costs. 

C.. 

This . order is coiffiid 4n .tJ'iis O.A. 

only to applicant, Mrinal Kanti Das. 
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D;at o decision 11.1.1996 

.....b't. MItpLJalct Das 	 - 	PET IT lONER (S) 

Shri )KBiswas 	 ADVATE FI THE 

PETITIONER(S) 

S 

VERSUS 

Union of India and others 	 RESPONDENT(S) 

ADVATE FCR THE 

RESPONDENT(S) 

THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN 

THE HON'BLE' SHRI G.L. SANGLYINE, MEMBER (A) 

I. Whether Reporters of local papers may be allowed 
to see the Judgement? 

To be referred to the- Reporter or not? 

Whether their Lordships wish to see the fair 
copy of the Judgement? 

Whether the Judgernent is to be circulated to 
the other Benches? 

Judgement delivered by Hon'ble Vice-Chairman 

S 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH 

Original Application No.178 of 1995 

Date of decision: This the 11th day of January 1996 

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

The Hon'ble Shri G.L. Sanglyine, Member (Administrative) 

Shri Mrinal Kanti Das, 
FGM, MES No.242727 and 65 others, 
Office of the Garrison Engineer(P), 
872, Engineering Works Section, 
99 A.P.O. 	 Applicants 

By Advocate Shri D.K. Biswas. 

- versus - 

Union of India, represented by 
the Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 

The Garrison Engineer (P), 
872, Engineering Works Section, 
99 A.P.O. Respondents 

By Advocate Shri S. All, Sr. C.G.S.C. 

ORDER 

CHAUDHARLJ. V.C. 

Mr D.K. Biswas for the applicant. 

Mr S. All, Sr. C.G.S.C., for the respondents. 

Although this application is purported to be filed by 66 

Civilian Defence employees posted in the Field Area under respondent 

No.2 from various dates claiming Special Compensatory (Remote Locality) 

Allowance (SCA(RL) for short) on the strength of the earlier decision 

of this Tribunal in O.A.No.49/89 decided on 29.3.1994, the application - 

can proceed only to the extent of the applicant whose name appears 

in the title, i.e. Mrinal Kanti Das and the other 65 persons cannot be 

aranted relief on this application.. That is because although it is stated 

in the titled as Mrinal Kanti Das and 65 others the application is signed 

only by Mrinal Kanti Das purportedly on behalf of the remaining persons 

also. The Vakalatnama has also been signed only by Mrinal Kanti Das 

H 	 ( 
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for self and other 64. A list of the names of the 66 persons who are 

supposed to be the applicants is annexed to the O.A.., but it is a type-

written list and there are no signatures of the persons who appear in 

the list. It is not stated in the application that the 66 persons have 

justification for joining in a single application. Neither any application 

has been filed under Rule 5(a) of the Central Administrative Tribunal 

(Procedure) Rules, 1987, to join together and file a single application 

nor such leave has been obtained from this Tribunal. In the absence 

of the signatures of the remaining 65 persons on the O.A. or on the 

Vakalatnama and in the absence of any letter of authority signed by 

them in favour of Mrinal Kanti Das to file the application on their 

behalf the O.A. cannot be considered in law as a legally constituted 

application on behalf of the remaining 65 persons and we cannot, therefore, 

y- 	exercise 	our jurisdiction 	in law. 	It appears 	that this aspec
krAA
t sight 

of the learned counsel for the applicants inadvertently, but since the 

irregularity goes to the root of jurisdiction and competency of the application 

we regret that we have to confine this order only to applicant, Mrinal 

Kanti Das and leave the remaining 65 applicants to file a proper application 

in accordance with law and the rules in which case the question of 

extending the benefit of this judgment to them will be open to be considered. 

The applicant, Mrinal Kanti Das, who is a civilian Defence 

employee posted in the Field Area under respondent No.2 claims SCA(RL) 

on the strength of the decision of this Tribunal in O.A.No.49/89 decided 

on 29.3.1994. By that order the respondents in that case were directed 

to allow the applicants therein to draw SCA(RL) with effect from 1.10.1986 

in terms of O.M.No.20014/10/86-E--IV dated 23.9.1986 and continue to 

nay the same. 

 The claim is 	resisted 	by 	the 	respondents. 	They interalia 

contend that 	as upto 1.11.1995 	when 	the 	GE(P) 	872 	EWS 	was declared 	* 

a Modified Field Area, service concessions were available to the civilian 

employees including the applicant, he is not entitled to claim SCA(RL) 

additionally. They, however, GQnsi&r that under the Ministry of Defence 

letter No.B/37269/AG/PS-3(a)/1 651G(Pay)/Services dated 31.1.1995 SCA(RL) 

would be payable and the payment is under scrutiny and the same will 

be.......... 
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be made with effect from 31.1.1995 after deducting the cost of field 

service entitlement. The question, therefore, that needs consideration 

is whether the SCA(RL) is admissible for the period prior to 31.1.1995, 

and if so, from what date? It is stated by the respondents that the applicant 

was enjoying field concession upto 30.10.1995. The contention that because 

the 	employees were 	drawing Field 	Service 	Concession they 	were 	not 

eligible to 	draw SCA(RL) was negatived by this Tribunal in O.A.No.48/89. 

That 	question 	was also 	considered 	by 	us 	in 	the case 	of 	S.C. Omar 

-vs- Garrison Engineer and another reported in SLJ 1995(1) CAT (Guwahati 

Bench) 	74. 	After an elaborate examination of the question we held 	that 

notwithstanding 	the admissiblity of Field Service Concession the applicant 

in 	that 	case 	was entitled 	to receive 	SCA(RL) 	from 	the 	date 	he 	was 

Dosted 	in 	the 	N.E. Region. An SLP 	filed 	against that 	decision has been 

dismissed by the Supreme Court and a Review 	Application 	filed by the 

respondents has 	also been dIsmissed by us. 	In view of the above decision5 

the contention reiterated once again now by the respondents cannot 

be accepted. 

In the result following order is passed: 

1) 	The respondents are directed to pay to the applicant SCA(RL) 

from the date of• actual posting of the applicant in the N.E. Region 

at the prescribed rate per month which is payable with effect from 

1.10.1986 in terms of O.M.No.20014/10/86-E-IV dated 23.9.1986 upto 

ii) 	The respondents are directed to continue to pay the said 
' 

allowance with effect from 1<'ft1-995 in accordance with the order dated 

3 1.1.1995 and other relevant guidelines at the prescribed rate. 

The original application is allowed in terms of the aforesaid 

order. No order as to costs. 

This order is confined in this O.A. only to applicant, Mrinal 

Kanti Das. 

<7 

rnkm 

G. L. SANGLYI 
MEMBER (A) 

k"A4QZ6v '  

(M. G. CHAUDHARI) 
VICE-CHAIRMAN 
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T 	INTIE CENTRAL AD11INi5TRATIVETRIBuNAL 

GUWAH1TI. BENCH: 

Case No.O.A 	of 1995, 

Shri urinal Kantj Das 

F1 I9ES No.242727 and 64r others 

Office of. the Gari.son Engineer(P) 

872, Engineering Works Section 

99 A.P.O 

Versus 

/ 

/ 

I.. Union of India 
• 	

represented by the 

Secretary to the Government 

/ 	1inistry of Defence, 

New Delhi'. 

2, Gaxj.son Engineer(P) 

872, Engineering Works Section 

99 A.P.O 

.. ... . .
Respondents 

Particulars., of Respondents 

1. Secretary to the 

Government of India 

Iinistry of Defence, 

Coctrolling i1inistry of the 

R-2 and its establishment. 

2, Garison Engineer 

872 EUS, under the control of 

the ministry of [efence and 

100, 

	 Head of the Office and establishment 

in uhich the applicants are posted 

Contd.. ,. . .Page-2 
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Particulars of orders against which 
the application is made( Special 
Compensatory(RemoteLoOality) Pillowance) 

The application is directed against the non- 

• 	 implementation of the Govt. of India, ministry of 

Finance( Department of Expenditure) Office Memo No. 

20014/10/86-E-IV dated 23-6-86 and denial of Special 

Comperisatory(Remote Locality) allowances by the Respdt. 

even after the judgement of this Hon'ble Tribunalin 

O.A 48/89 passed on 29-3-94 arid implemented by the 

Respondent No.1 and 2 in respect of149 applicants of 

the same establishment of Respondent No.2 9  similarly 

situated as the applicants here. 

- Jirisdict ion of the Tribunal 

The applicants are civilian defence empl- 

oyees posted in Field Area from various dates mdi- 

cated against each applicants.name in the list enclo 

sed. The applicants declared.thatthe subject matter 

of the application and the redressal prayed for are 

within the jurisdiction of th&s Hon 1 ble Tribunal. 

The applicants declare that the application is within 

limitation • 

Contd....Pa983 
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Facts of the case 

All the 65 applicants are civilian employees 

working in various posts and from such date as indica-

ted in the list of names annexed to this petition, 

are posted in the establishment of Respondent No.2. 

Special Compensatory (Remote locality) Allowance 

is admissible to all Central Government employees 

posted in the North Eastern region including the 

places where the applicants are posted. 'the applica-

bility of the, said Special Compensatory Allowances 

in the Oefene Department was enforced by vii'tue of 

Ministry of Defence Office Memo No.4(19)85/D(C1VO-1) 

dated 11-1-84. 

A copy of the said Memo dated 11-1-84 is 

annexed hereto and marked as Annexure-1. 

That.consequent on the recommendation of the 

.4th Pay Commission, the Government of India decided 

and the President of .India accorded approval to the 

payment of Special Compensatory Allowance to the 

employees posted in the North Eastern Region States. 

The applicant5 ;  by virtue of the Memo dated 

11-1-84 ( Annexure-11 are entitled to the said SCA with 

Contd....Pa9e4 
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effect from the. date on which the individual applicants 

assumed their duties under Respondent No.2. 

That as many as 149 applicants similarly 

situated as this petitioner and posted in the same 

establishment i.e. under Respondent No.2 filed an appli-

cation befoe this Hon'ble Tribunal chalianging the non-

implementation of this allowance. This Hontble  Tribunal 

after examining all the relevant records and hearing all 

• 

	

	 the relevant parties decided a case finally and passed 

judgement and order dated 293-94 directing the Respdts. 

• to implement the OffIce rlerno . No.20014/9/86-E-IV dated 

23-9-86 and accordingly the Respondent No.1 and 2 have 

already implemented the said direction of this Hon'ble 

Tribunal and cleared all arears with effect from 1-10-86. 

• 	 That the applicants here being similarly 

situated in the same station and in the same establi-

shment legitimately expected that they would not be 

discriminated in payment of the allouances which is found 

lawfu'ily payable by this Hon this Tribunal. But the 

applicants here observed that only, those employees 

• who approached this Honthie Tribunal against for a 

remedy against injustie, are only being paid the, allow- 

• • ance to the exclusion of the present petitioners. The 

• 	 •  -5 Ctd....Page 
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petitioners here are convinced that when admissibility 

of the allowance (SCA) has been approved by this Hon'ble 

Tribunal the Respondents can not discriminate this 

petitioner against other in the same department and 

on the same fooiing and such discrimInation amounts 

to violation of Article 14 of the Constitution of 

India. The Respondents being found nonresponsive to 

this discrimination pointe q  out, the applicants served 

a demand notice dated 24-4-95 through their counsel to 

both the Respondents by registered post. 

A copy of the judgement of this Hon'ble 

Tribunal dated 29-3-94 in Q.A 49/69 and the demand 

Notice dated 24-4-95 are annexed herewith and marked 

as Annexure-2 and 3 respectively. _- 
That-  the Government of India , Ministry 

of Defence letter N o .8/37269/AG/PSf3()/16 5/0 (P3Y/ 

services) dted 31-1-95 was circulated in March'95 

under which the civilian employees under the defence 

posted in the newly defined " Field Areasct were 

raght under the entitlement of Special Compensatory 

( Remote Locality) allowances and other allowances as 

admissible to Defence civilian u,e.f. 1st April'93. 

Contd. a s0 .Page-6 
9 
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The establishment of the Respondent No.2 has been 

declared field area since its jncBption and as such 

the said allouances( SCA) is applicable to the 

employees Working in this establishment, from 1968 

and each applicant is entitled to the said SCA from. 

such date as on which he has been posted in this 

field area. 

A copy of the said circular communicating 

the decision of the Defence 11inistry dated 31-1-95 

- is annexed hereto and marked as Annexure-4. 

• That the applicants here are entitled to 

the said Special Compensatory (AL) allowance w • ef 

such dates after 1968 on which respective applicants 

here was pasted in this establishment. Denial of the 

allowance by theRespondents is discriminatory, unfair 

and illegal. 

That the applicants expected that the 

Notice demanding justice served on 24-4-95 would 

bringf'orth the result , bUt the Respondents appear 

to be silent on the legitimate claims of the applicants, 

and as such these petitioners have been compelled to 

file this application colleötively for an appropriate 

order of this Hon'ble Tribunal. 
Contd...Page-7 
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Relief sought 

The judgement4and order of this Hon'blc 

Tribunal in O.Pt 4/8' having been implemented by the 

Respondent No.1 and'2, the applicants here are also 

entitled to similar relief on th e0basi s  of the judge-

ment as aforesaid. This Hon'ble Tribunal would be 

kind enough to pass appropriate order/direction to the 

respondents to allow Specal Compensatory (RL) a1lownce 

in 'the SSme manner as are being paid to the 149 appli-

cants of O.A 49/89( hnnexure-2). 

• 	This Hon'ble tribunal would also pass 

orders as to cost of this proceedings and such compen-

sation as may be deemed fit and proper for delayin 

/denying the payment of the allowances which the 

applicants are lawfully entitled to. 

No. of the Indian Postal Ui der 

O:5'9672- 

List of Encloset 

The application ( Original ) 

2 copies of the application (Spare) 

• 	
Contd....Page-S 



'I 
V 
	

/-. 

Page-8 

	

• 3. 	Jtnnexure-1 

Annexure-2 

Annexure-3 

nnexure-4 

• 

S  7 	Indian Po stal Order. 

8 0  List of the names of the 65 applicants. 

9. Vokalatnama(4 sheets.) 
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ANNEX  

Ho. 4 (19) 65/D(Civ,I 

Govornrnnt of 1djn 

Ein stry of ifencc 

w o1j the 11th jan 1991  

OFFIc J 

bjt t 	AbIbwances and 	ci1itis -far 

civijjan employess of the  

Central Government Scrv1ng 

In thc States nd jjqion 

• 	
rritoris of Iorth Eacrn 

. 	•,,-, 	 Region 1nprovem,nts t,rof 

Th need for ottrating 	rutajnina the • 	Oc) ?,3I 

	

cc 	sOrvicos Of - JpCtont oLicrs or service in et 

Uorth-Castern R91on crnpr1ing th States of 

:ssarn, tgb1ay, i.nnipur, 1011nd and Tri'u..t 

and the Trrj1tj..3 Cad runacbaj prrDdesh alid 

t'2zoram has been Jngaging the atttnjti 	of th 

C overnmont for 	 •tiia-.s. Tha Govrnmnt h.: 

appointed a Ccmittc uodr the. Chajr:nnshj., ..'f 

Sacretary, Lx3partmentof prsonn and ,dminj- 

strativo 	 to review the existing 

flCQs and  facjljtj55 admisjb1e to the vzriou 

Categoric-s of Civilian centraj Cornrnent 

'mn1oyt: 	rvinq in this rEgi 	•nd to SUnt :t 

sul tth[o trnprovri nt. Dh. t_C1Itflr)L),Z of th 

C4'nmi t1. I1VL h 	cz' re 	l c nsi t. d b th 

• 	 • 	 • 	

• 

	

• 	
• 	 -• 

'• 	 4 • 	•.-' 	•'•• 	 - 
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j,vc?rnnu3nt and the pciaident jnJW pleased to 

d,!Cidj as follows z- 

(i) 	:-K 	L °P!_ 
There will be a 

fixd tenure of p0sting of 

3 years at a time for 
officers with service Of 10 

• 	 years of L.ss  onI of 2 yearS at a time for 0ffjccrs 

with more than 10 yearS of serViCc, periods 
of 

lc3, training, etc in CeSS Of 15 days per year 

• 	 will be 
txcliJCd in counting thu tenuE period of 

2/3 	 0fflcCtS, 	cplCtiO0  of te fixed 

tcnul:e of nrviCC mentionad abDv, may be 

cnsidared for pstiflg to a stati.,r) of thuir chiC 

oz far zis  

The V?ri.)d of deputation of the central 

GovernmJnt emply!CS t tt)C st3t5 riofl Trri - 

• 

	

	 tories of the North E3StCEn 
R,_ gj0D will generallY Li 

befor 3 years which can be extcndad in xccptiOflal 

c3505 in exigencie 	
e1 s of publiC service as.la2 

• 	 when the emplOyCCS COOCOEnOd is prop.zircd to stOy 

- 	longer. The 
admissible dOput3ti allowflcC wil). 

also c0ntiune to be paid during the period of 

deputation :50 cxtendud. 

(ii) igttage for cnttal deputati)fl/tl-t" 

abrond nd special meutn in cfidfltia1 

1 

sf-I.  

•;;7: 	• 	 S 	 • 	 - 
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;;• 	
' 

WVr, nt bc1icible for ,  this speci3l 

thkty) 	11awancc, S2ccial (thty) ,(llowancc will 

be in 1th3jtjc, to auy special py and;/or Dputat1x,n 

(rity) :1lowanc a1rady being drawn subject to 

the condjtj, that thz total of such spocial. (Luty) 

Ui ance plus SpQja1 3 y/IXputatjon (aitg 	11o.. 

will rt ccod, 400/- ,p.nv. Special 

;il0w;3nc and prcject j1ow3 	like special 

Compensat,ry (Rmte Locality) 

ructjon :Jlanc.: nd projeCt 113wQnca will 

be drawn 

(iv) 	special 	instor :diowcnc : -- 

Tha rate of the a11once will be 5% 

of basic pay subject tto -2 . niaxintitn of 	-. 

acirnissjbic tD all 	 Withjt C'ny puy Ji;'±t 

The abovj z11iz,war)cc "ill be 	mjjjb. wjt, ii. 

from 1 7.1982 in the case of s8am, 

	

2. 	1Inipur 

The rate of al1anco will be as foll,w f 

the whole of manipur pay upto Ps 230/- Rs 40/- w 

pay oho'., Ps 260/- p.m., IS 	of basic piy 
subj.ct t a MaXIMUM of Rs lSO/-.i. 

	

3. 	Tripuraa 	
V 

The rates of thu 	 wjjj be c fl 

Xdfficult 3ISV.aS• 25 pay subject L 

a minimum of fts 50/-and a ma>anum of 15,,/- p.m. 

- 	 •V• V•V 	

V 



I 
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PS 260/- 	Ps 40/- p.m. 

p.' bJV'- PS 260/- 	:P$ 15% of b..5iC p 

subjeCt to a mdmum of 

Ps 150/- p.m. 

I 	I 
/ 

/1 

ThLE will ,c noctian9c in the  0xi5tifl(i rates 

Os 
Spci'l cmpeflat0r .•UlowanC48 admissible in 	

El 

.runochal prac3csh, pga1a.nd and Ftizoram and the 

existing rotc of Disturbance ;1lOW3oC' 4dflU.SS- 

iblo in soecieff areas of MizorZUU. 

(v) Travllin9 

in rlxti 	of th present rules 

1051) that 	vzi1iflg allowanCe is not admis5ibl 

for jeurnoy undertaken in cn.'Cti'fl with j0itil 

appointmflt in case of jQUtflt!y6 for taking up 

initial aointmflt to a post in the North Eestern 

reqion, trav.Uing allowZrnCO limited' to ordinary 

/ 
	

has ftirc scc jad class rail fare for road/rail 

journey in oxcesS of first 400 ions 	th 

Go"- rnmnt scrvant him?lf and him family will 

be 0dmisibl-. 

(vi) 	raV11iflg All3w3I1CC for Journey 

n trans.f..'r :- - 

.1- 



-.6. 

In relaxation of orders below S.R. 116 

if on transf.r to a station in the uorth-Eastern 

rgion, th family of the Govrnrncnt Servont dOeS 

not acctnpany hir?, the ov.rrnrnent servont will 

be paid travalling allowances cn tour for self 

only for transuit ocrix1 to join the post and wi]-

will be ptrndttd to corry person effects upto 

1/3rd of -if is entit1emnt at Govrnmnt 

t or have a case equivalent of carrying .1/3rd 

of jis entit1.rn..nt or the diffzrcnss in w..ight 

of the prsena1 effects he ..js actually carrying 

and 1/3rd of his entitloment as the case may be 

in lief of the Czt of transportation of 1xgg3g-. 

In cas. the family eccpanics the Governmnt 

srvant ci trncf'r, the GOwrnm.'nt srvont will 

be entitlod to th' eviting admissible travelling 

allowat -c Includina the ct of transportotiun of 

the admissible weight of personal cff.cts accos -

ding to the gree to which the officer belonçi:;, 1L 

irresp ctive of the weight of the bggagc cárri .r. 

Thc above oroviixis :i1l also apply form the 

return journey cn transfer bDck frcii, the North 

Eao(crn Rcuin. 

'ill.) R:Jt ttileae for tron 3rtati:n .f 

prin.lcfLtctz on tr )zfr4_ 
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' 	 1r roiaxatj 	of ordor blow S . R
. 116 for 

tansportttj 	3f 	rsa1offcts on tranasfcr 

btw.0 tw0 djfftt 
sta ticns in the North -EOs-

torn rç hjh r rate OE alloworw admjsnjb1c 

for 	 n .  in '' Class citjc5 sibj'ct 

t3 the 
t-ual cxpc)djQ incurred by thc Cover- 

urnint 	rvünt wjjj b 

(vijl) JOleinc time wjth_lea..o c _ 

In 	Os:: of Govorn - nt scrvntg procecing 

on 	
Crjn 'i p1ee of posting in nrth Eastern 

rcç!on. tho period of trovel in excoss of two 

Y 	r ri th 	statj, o posting to autsio 

that rcgi, will b treatod as joining tio. The 

	

sOmo concj 	:jl1 be adisible 	return from 

1 (. 70. 

(ix) LcVTre1Conccssj s- 

: Government srnt wh3 leaves hn I 'mily 
bCbid at the old duty 3bati or Onthor 

selQcted ple of rcsjd0 and hasnot availed 

of the trannfar trav,,jg 'llcwanc for 
the 

	

family will hOvth. opU 	to ovoji of the ex1sti 
leave travcl CnCOSjQ ofJcurnato 

home tw onco 
in Q block perlod of 2 years, or in litu thrc, 

fclity of tro1 for himsojf 	a yor fr 
the 	 f ;tnç In t 	rth LOst to his 

homc twn or plc whor 
the family is residing 

and in addjtjo tho facility for the fmi1y(rcstjcj 

t hts/her 
 

	

SPOuse and two, 	 children only) 



alo to travcl coce a year to visit the employee at 

3t tm2 t3t1cci f oostinç in the 14orth Eastern 

1cgicc 	r1 ct; tt 	option i. for the letter 

altcrnativ, the cost of travel for the initial 

distanco ( 400 /ms1160 i'3ns ) will not be borne by 

•:he officer. 	 1 

QLtiCcrz drawing pay of Rs 2250/- or b-ove  

r1 h'r famt1i&' i.e. sçuse and two 	oncJent 

(01 b*3'/IL And 21 	Let: 
qirls) will b2 allowj air travej beti.e0 ltnpha 

!lchar/Acartai. 'nd Calcutta  and viceveroa., 

'hile performinc, jrr)eys mntjx,nd in the proce-

ding paragraph. 

(x) Child en ducatjon All 	 /j 	subs 
kbcrc the children do not accnpany th2 

-Government se',aot to the Porth Eastern Region, 

Chiidran Educatjcx) Allowanca up to clas. Q1 t'ill: 

be admissibbe in rSpeCt of children studying 
at the last statix) of Posting of the cmplove(j 
COflCarnCcJ or any Ottr statj 	where the children 
rcsjd., witht any restriction of pay drawn by 
the Govrnrncnt servant. If childran studying in 

cho1 arc put in host,j3 at the last st.tjon of 
Posting or any ott 	station, the Covernn,cnt 

................. . 	.-..- 	- 	•:. --------:.:_ 



H 

cøncornd, will be tiven hostol subsidy jittioUt 

othor restrictions. 

The abovn or.krs except in sub.-para (iv) 

4111 also mutaUs mutandis apply to oeotral GOV- 

érnment cmployeos posted to Andaman and NcKobar 

is1ond. 

Thasa crddrs will t.akó effect from 1st 

November, 19: 	and will remain in force for a 

• 	 period of tht• 	iears upto 31st Octobor, 1986. 

,11 existing spci1 allowance 	faciliti-s 

and concssicx 	extended by any 	special order by 

this Ministry to 	ryfencc Ci' i11anc 	in the North 

Eastern rcoion will be withdr-wn from the date of 

effect of the crdcrs ccxtalncd in this 	office 

t.rmorandum. 

This issuts with the ccurrcnco of 

Ministry of Defence (in/ AC) vide their 

u.o.ro. 	49 	PE3 of 	19$ 

(Ea-d a" Ministry of Finance Dcptt of 	EX • Q.I. 

• 	 ••••••• 	 2u014/3//r.Iv. 	dt. 	14th 	D-C 	1983). 

(S.PrasDc3) 

• 	 rtry 	to 	tx,. 4;-vnnr:nt 	of 	lntJla 



IN THLCCNTRAL ADU ISIflAT 1V[ TRJBUUAL 
C WAjT I 

o. 40, or 19-89 

Dt 0  at  Order: Thjs the 29th dey at 
Marph 994 

Hon'ble Shri Justic6 S. Haqu 	 WicehDjrman 
11ob10 5 hri G.L 5an9iyjfl,5 a 	

(Rdinitrtjv9) 

5hrj 	5 OflBrnd 14E3 otho 
Poetod In the EO tablibhwunt or 872 WES C/0 9 	A.P.O, 

Rpplicant8 
8y Advocate hri O,K Bje 

1, 

	ua- 

The Union at I ndle, repro8o(tod 
by the Secrtr y  to tho at md!8, 	injt 	of N 

2 	Thu 

	

- 	

Hüj 0olhl 
3 	ThuContrii 	

at Detencu AccoJt8 

7; 
 

4-o G8rrj 
 CflQiroDl 	

Works 	 -: 

	

'1 	
9 	 Sctj0 	

,•,, R6spondert6 

\' 

PyAdvoct Shr! C, 	
CCS 

Q c C 

: 1  

.1 r 
11 

F 



N 

a 	0.C R 

SI iAQUC 

/ 

1) •  

I,. 
: 

T h1a app1icrLion under 5  ac:tion 19  o trio 

iniUtttde T 	oala Act, 1985 has b' filed ..' 

149 civilian empinya 	u the eat abliahmt nt •r th 

Q.L. 872 WLS t  C/ 	9 	 artala comp.ijn 

or to prJ.vi',.(z7ge3 or Spocin]. 

Lowpanaatory(Rooto 10ca1.ty) A11oune on the 

8trençth ot S 	Np.2OQ14/1O,'8._1V dated 23.9,1995 

Of the 5 oVecnjiit of. India, 	ity of Finance 
(0cpart 	of ExpondLtu) 	d fot a di 	tjon on the 
reaponderte tt ip1eient the bonafjt5 or specj 

Compon5atory(L) A1joance to tho 
13 pp1jcnt9 with 

rrect troi 1,1 0.1966.  

2, 	5pecj 	C ompensatory (RL) '.11O,flC8 uaa 
admjjb I c,  to 	Cenra Govth 	

It - p1oyee (Civilian) 
in the orth C 	torn R ugion 	Vr, ,v T ripura vid 
O.uo.4(19)a3/L(ci 	

datg 	 or the 11iniatry  
or °ernce, On tho baaj of th 	coaentL 	0-f the - 1 ourth Pay Ci1jcajori the 	

cf India decided 

and the roupw t!jv Prealdont pprovod to 
pay Sj 1  

Caper1eftc 	(FL) 1 llOaflC8 t 	. irt ral Govoro fl t 
PoyQ 	ootud j r, T ripura withrr 'Ct tro 1 

and this '.dor wa cor.unjctod 
 

E 	
v!dp O,fl,0 1 2001 91 86  

JV d&tj'J 23.91936Aflfl 	
) Th aaPPlicat being 

1V1In Cnt1 Govornerit 
BplQyOQM under the 

ropanJent9 Uo,1 and 4 at A 	rt1 	(1 :ip(ira) Clnrd th 
5 po 	C 	Pontpry (L) Alioa,ca o the 

b53j3 a 	ai O,N dat 	23 • 9,1 986 1 
 but, they were inFormad 

ca r pondnta No.2 and 3 flanojy the Controll
er  

Gener a ) 



hnrdur than poce t3 tatIonL n es o I laid S  v rvico 

LoflCo3j0 	hou1d be tro 	ddi loiai to tho 

rioral ullovancus grntc t 	lio civilian Rp1yuo 

3OrVing in p3rtiular s"O- ati ,  r locality and in this 

rogard he refer5 to tho ju 4aton 'jvan by 

CU 	HU 137 UorkB Lngino 	nri. uro..-3 to the ipplica- 

tion) 	ub3quontly, the 	orii U,4 in ha additio- 

nal urittan atutsant ate 	'in pri mph 10 thtt for 

the docjjar of tho C 0ve: 	t of ihd:, tha rospondont 

No.2 and 3 	upon not 	lor 6 6 	11 for 

Special Ccmper&tory (RL) 	uonca c i the b.r: 'ant8. 

4, 

 

The repondants Nc 	and 3 did not 	 tho 
cao inspite or duo netvic 	 45h 	Y shall 
have to be Pro8uod underi, 	tiat they &dmlt trya 
a nd intit1iant of the cr 	is its to receive 5poca. 
Compcnsa 	(RL) Ai1oj, 	on t' tr9ngth or 
dated 23,9.1986, 	ltho. 	th 	ru3pLTdo nt No,b .Lflhl5 
additional urittan sti. 'ent 6tatfld t h a t fc opcjfj 
Govornment decilor, 	rabpondon3 Uo3 4nd 4 ro 
dielIQWiflQ to claai 	o bfli, but, no. Ch dciajo 
ou1d bc 	huf 	u, Iho 1ear. Addl, 

Mr C, 	ha 	d the orfce ': e 

nr1ottlan or t 	aptnt Of r ifiditura, 	harojn 
thro 	noti 	199oting that tF io draujng rjld 
sorvioe Concour 

	

	i may not be perm ';ed to drDV Speci a l  
A1lovanc, Ho Br ;Lujc  rurder. or the 

Covernant o 	dja could be ilhoul U rauant to the 6jd 
in th' 	uch note in th 	io was not a //. 	

. d 0c!0 	ha •ctloiod or 	;ed• 	n by tho .ud1t 
A ut i r 	s namely, rvepondant 	3 or th 	roa 

Account0.,..  
Ni 

4 : 

1- 

.1 

/ 



. • V 

of 
8flC Accaunt3 

DncG Acot 	G 	
lhk and 

	

at1  Obactod to t 
	

br 

•to '-
9poclal LOpi0; 

L.j1Q 
applicant 	

'Ory (FL) 

	

p.I I Cant8 	 o :h 	
b y 

3 . 

The ra3pondat. H 

	

91fl09r, GC(i) 87 
	

O44 	
flaoi, tJ)(J G 

1 Ork S0 
• 	 At9mo 	

v.t 	
ctj0 	99 	O ri 

or th ba3J
o t t 	: 1tt1 	 1flir 

V 	 bQV 	
Parag 	 ditj 2309 

	

Au tH0 ont 	

01 th 	riLt 	at 	
rrrr 	

t0 
ri .  

V 

	

are roc 	
rn.ont 	 . 

fl9 5 Paci01 C1)OiLj In I 
• 	 iflcjudj9 

80a)t 	
28tory 

(1L) 	
* 

V 	

tIPLJra 

	

•UOJL 	 V 

, °oPartmant 	 'ihTonL 
Gro 

.. Out. 

	

' 1 872 EIJS ( 
	

' and 	
b 

of 	

PP 	ntc) 	

th 
V 	 0 reopfldO 	004 ro 	

• saId 

tho 	 (RL) All 	OIV) 
ri 	 1fl tt) 

Account 	
a f, •b 	t h 0 Auj 

Aut 	
Pay bijia or 	— 

did

fCOr 	
1illf) 	

io rity ( ro 	
V 

the pj 	that 	 not obl 
 civill 	 - 	. 10 d rawing 

 
or t cJ $ar\ 	_ 	V 	 lila UI4- 	 V 

I 	 are 
flLat 	that 

V 	
V 	

d 	

V 	a co- 	
V* Por1d1t t10 

obr 	
ci 	 datj 23 9.1 	 V 

C 	 0yO0 r 	 'd no 
omPotu3$tory (nL Aflo.janea 	 OIVlng S 00181  

V 

	

	

S urvica c01 	
VbUt 

Lr 	

Ult0n(oVj 	
lLi1 1101d 	

V 

the A ull itA 

	

* amO and it 	
n o t knoi1 v h 

	

bouj 	
the 5Pecl 	

thar t 	Audit AuVthoVriy 	
V 

Ufld 
• 	 r any ap.acitic or 	

(ilL) 	loworicO 

f 1inano or Ninitry of U 

	

furthar ntt 	that t 
	The 	POflotit 

r 	•1 
' 

V 	
• 	h; 	dor 



4 

4  

4; 

ACcounte 0fficer, hil19, 
H0 CoCGr 	could bo produced to ChoW 

that the appjicaflt 	
dr9 Field SerVice Concession. Th

61 re 8 pondnt H0, r1htl 	t9d in th Written tat 	
that tha O, 	dad 23  g,i 986 did not debar tho civ 	

PIoy 	rror Spj 	
(Ru) Aii 

FiGld S@ica
CO3 

the Ci

0. 
On p8u1 or th 	carrod 

	

illon 

23,9.1986 	
rind that ha 	

n bar for employa 	to OcOjv 	
COPet)atory (RL) A.ljQWaflcl Who '8 1 150 draW Fj 0  

	

However , 
there Is nodQcuiat a 	

thüt t UPPliCanta 21A 	 h  
-- 

 

"IcIlIve iieicj Sjc 

un fifld no jutjr1tj0 

	

Part of.th0 	3P°fldt 	 on th 

Ho, 2 and 3 and their Counter part, flejy, 
the Area Acco un

tl,QftCUr ShilL0 	4-0

if)g 

	

diaallow 
the  applicant3 fro 

dra 	to Cop0 
I 

ry 
(AL) Allowance on th 	ron th f 

No.2001 4/1 O/86I 	
datQçj 23, 9.196) , U u a23 0 hDlca th tho 	

aro onhitJd to roCjv 	Pucj Copofl3atQry (AL) Al; 
	

euro 	tro pur 	
4 	1110,1906 to 	

•'o.2001/1 O/ 1361V d 	23 	96 5.  
i n  the 

rou1t thI3 PP11CUti) under 
of the Admjnjati 	T 	

Rctjon 19 

Vib18 Act, 1985 

All tho raepondofltO1 ud I n,g the Aro0 A ccouflt °rrlcor 

are dirt 	to 	
.tho °P1Jcant 	

to draw 5 pQclal Cop 	
atoiv (L) A.1l0jan 	1ti or(t from - 

	

1.10,1986 in 
to 	of 

0 .. 0.20014/1 0/51V d3tOd 

	

23.9.1986 The 	
ro diroct-j 	

0 py ul 

22 

.5' 

/ 

AV r i-u 



	

f 	

5 	 - 

A 

arroar amount of Spocial C .ponatOry (RL) Aliowanco 

within rout noottus rrot ttia daü of rocoipt o r copy 

or this j udgant/n idor und also contlnuo to pay 

curront 	pacia1':oTpunatory (RL) P1101fane rogul.irly 

rrom tha onth o 	J 1 994 (8alary payable On ia\: 

• 	 day or 1ay1994 or i.t dAy ot3uflG 1994.), 

• 	 UQ make no ordor aa to tot 	• 

0 

• 	 • 	 S. HRQ Url 

- • 	

Sd/_ C .1 .SAr 	L 	ij 
1/ • 	 BCR (At) 

nk, - 

;• 	
SN 

H 
L 

- 	

,-• 	

•0,0 

:r 

	

0 0 	 . 

(0 	
. 

• 	

0 



k"'ItEVAK K. BISWAS 
I ADVOCATE 

GAATI HIGH COURT 
Agartaa Bench 

LNNEI()RE 3 	P 
flauiiayu P oad2 
A GA P TA LA -799002 
Phone i 226586 

/ 

£3 
To 
The Secretary to the 
Government of India, 
l9iniatry of Dafence, 
Central Secreturiata, 

Garieon nginesr(P) 
872 LngineerinQ Works Sec, 
99 A,P,o, 

Subject: Notice demanding justice an implementation of:- 
i. Specii'l Compeneetory Allowance ii. House 
Rent Allowance and iii. Special Uuty Allowance 

in respect at the applicants consequent on the 
dscieiun of the Hon'ble Central Administrative 
Tribunal, Guwahati Uench passed on 29.494 in 

A 4 /89"1 O.A - 42  89 and 0,.A 50/89. 

ire, 

Under inetruct.thna of my clients numbering 63 

who are named in the annexed list I am to state as folows: 

1, 	That all my clients are poated in the establishment 

of the Garrison (nginear(P), 872 (JS 99 A,P.O with effect 

from various dates indicated in the list against each naae. 

It was reasonably expected by my clients that the illegal 

and unjust denial of the three allowances viz. 9CR, SDA and 

HRA, if set aside by judicial order of the Hon'ble Central 

Administrative Tribunal and thereafter such decision is j 

Plemented by the government none would be discriminated. But 

ultimately it is found that the benefit of the orders passed 

by the Ld. Tribunil have been extended only to the applicants 

who were about 150 numbers working in the some establishment 

as the present applicants are. 

Contd, ,, ,Pegs..2, 

0. 

coutt 



Page.2 

	

2. 	 That being a similarly situated under the 

identical eetioe conditions the present applicants a re 

slo entitled to the reliefs allowed by the QOvsrflaeflt 

consequent on the judgemant and orders dated 29-394 passed 

by the Ld. C.A. Tribunal. 

Qj 	
In the above cjrcuuiet*,e5 my clients being 

djappoic*t0d on being discriminated sought 3zgal advice 

and accordingly on their instruotionO I iddt*$$ this nttce 

ceiling upon you to impleeflt the.benefite or the orders 

as atetd above and the de.ision of the gvernment in 

tspect of the present applicantS and allow all the three 

allowances with effect from such data after 1986, as 

indicated in the 3.jst against each nee.. Unless the said 

benefit is allowed to my clients within a piod of 30 days 

my cliønts would 3eft with/8har alternative but to approach 

the appropriate legal forum for on appropriate remedy and 

at such event my clients would be presumed to have been 

forced to litigation and accordinglY you would be espofl 

sible for the consequences for such litigation* 

aiting a eulv within 30(thirty) days. 

You \  fuithfully, 

l. 	 NOT INSURED .. 	( 0 • jswas ) 

Ah1oflILS?th 
	

Advocate 

/ 

}&eceivcd a RcgIi' ....... . 

Citm 	
' 	1j1 ccijOffiCj / 

f NOT INSURED 

Al 

•• 2342" 
JA a g$iffit'?. ......................... 

 , 	

DÔIC SL4u3 

Iddzà*4 
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iQ 3 Corp 	(A)' 
APO 

At , C, E & 	 fv' 

J3L4 	TO  

A cpv  
()
fl 	

r 	Mm 	r Dc letter Uo B/372
/i65/b 	

/'1('L) ded 31 J 	95 i 	 6g/Ac/ s 3 
for yours 

1' if 	d 	
ple 

(D..Obhj) 

S 	

or ( 	
( 	 DAAG 

L 	
-py o kbov 	. 	 !r COS 

— - - 	 — 	 - - 5- 

	 - 	 - - -. - - - 	 - 	 - - - - - 	 - - - - j 	C 	 quot 	ictt 

AS 

v 1. 	I 	
directeci to rfj' tP a r;a13 of Coyt 

	
N 

	

tht 	13.1 
* 1 99L 	rj to CQy 	the SCt1on of 

• 'th 	
t 	t 	

')[ij1 	FI 	
S 	

to ed in 
the 	Ly cIo. 	

Fl Jj j 	t 	boj 
111 d ictr 	* (1) 	C cI1e C ii Li 	

e 	nr 
In th newly de r1fld 

emplo ye  

ie Id Ax 	I I I r 	
e r 	n 	

Ic 

enwer; 	
in 	

to Gyt letter i 	A/O753/AC/pc. 
3 

	

dt 	2 5.1 19 	
C1v. 

	

: 	

Ser'viflg 1i lew1y defj1 MocjJf, 
	

Field 
to be CXteflded tt 	C0flCC41OrI 	

rtedt 

tu øyt lett 	10 	

(Py/Sejce) 

dtd 2'3c1 1i'o 19G8 
(fl) 	In 	[ori to 1z bov 	th 	!ferce Civj 	

:;Licy 

8 Ylng 1 th 	
y dIIt 	1 j 	

£lj 

Are 	
be ertt L tij to (fleot 	Locjt ) 	o 	

r 
ssibi 

t 	
C.Lyjij 	

issued 

----------------- 

2 	The 	
CO 	1J) 	Iu Ce 	

lst A1] 93, 
'id 

3 	ThU; I J U :; 	
tIi 	

ol 	CrjC 	I)ivjsI0 	
of ti1j 

fli 	
' their UO Io b(1)/LI5_AG( 

	
9 1.1995, 

You- 	ri t i ry:' 

x 

OCNIS  

r 	
'5 

S . 
• 	 h 

- 	 -, 
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4 

.AJST 	Or APPLICANTS 

( Offic, of the G.E.(P)872,tngg.Wor<, Sic) 

Si. M.E.S.P4o Ni 
POSTED SINCE DESIGNATION 

1. 242727 Shri Mrinaj K,ntj D,e FGM 17-2-1994 

2. 243682 
" Sucii.p Sutredh. 

4"21991 

3, 220317 
" KPGK Neir 

20-4-1992 

 228341 
" SiraJuddln Barbhuiya July 1992 

 237946 
" Ashok Kr. Day 

May 1992 

 243368 
" Mohw Bhuiye "(sx) 1988 

 108945 
" N. Nateshan 

Sept1994 

8 0  234055 
' M.C.Chakrevarty P/Fitter HS-II 2-5-1990 

90 228324 
" 8oekeeh Dutta P/Fitter SK 10-6-1992 

10. 228860 
" 1l1nuddj, 

July 1993 

Ii. 203528 
" Supratish Sarker Vfrai 25-10-1994 

 238373 
" •Dhwej Yedev 

" 14-1241994 

 237926 
" 8ikrn Yadav MRTE 15-4-1992 

 233843 
" V.Margabidhu 

Mat 1991 

16. 243445 
" Kuah Bahadur Sonar 

" 3-6-1992 

 243464 " 

Hari Pra.ód PrJha 22-9-1994 

 243825 
" Skar Purkaysatha 13-4-1992 

18, T/13o6 
" Bonu Tti Nozdur June 1993 

 245915 
" Pradip Kalita Chowk July 1994 

 243385 
" Rn Chandra Carpenter April 1992 

 228237 
" Setyendr 	Suklabedye Meeon Sept 1993 

22, 228353 " Sunash Ch. 	Raj 
" 6-9-1993 

 238433 
" Ramkriehnu Harijan Mta June 1992 

 243634 
" Rinakt 	Hanijan Mazciur 11-2-1992 

 243786 
" Ashok Kr. Be]mjkj S/Wall, 26-11-1992 

26 0  220304 
" Prabhu Dayai. Carponter 14-9-1994 

 228901 " 

Surandra Ch. Suklabadya 	to 
July 1992 

 243875 
" Nanda Kiehote Thakut f'lazdur NOV O  1991 

 14117056 
" Puran Plato Aug 	1983 

 201685 " M.C. Dee A.E.B/R 1-12-1990 



450430 

265108 

450179 

	

34, 	224044 

288168 

206835 

242597 

220006 

232981 

243572 

	

41, 	264692 

267001 

211010 

242844 

232222 

243372 

273706 

232126 

238286 

	

50a 	265005 

237601 

225399 

201358 

	

54, 	216097 

228327 

228863 

	

57, 	228775 

228773 

243449 

228345 

228625 

62, 	430125 

63. 

64, 

65. 	2-trr3  
6o 739 

( Pegs - 2 	) 
Shrj S.K.Gengopadhyaya A.E.8/R Dec-1990 

" Arjun Kr. 	Roy Supdt.8/R-I Oec-1990 

" Sukhbjr Prasad Join 9S0 1-3-1994 

" Nitish Rji Ker A.(.8/R 4-2-1994 

" Quip Kumer Sahg S.A -I Fob.1992 

" Swapen Choudhuri Supdt..8/R-I 6-12-1991 

" Pradyumna Kr. Dutta 23-1-1995 

" Sujit Kr, Banerjc. Supvr,B/S.-1I 11-8-1993 

8habanida 	Dee S.A.-jI 29-7-1992 

Preb]. Jyoti Deb Supvr.B/S-II 9-6-1993 

' Rutt 	Deb Ofr%en — II ob.1993 

" Sibendre Nuth Chakl. Supdt.8/R-II 27-12-1993 

It 
 A.K,Nandj S.K-j 1-10-1993 

George I9athai S.K-II 28-12-1994 

B.K.Oeb U.D.C. 14-5-1993 

" T.K.BhattaharJe. L.O.C. 30-6-1992 

O.K. S1rghe If 	
. 31121989 

Suren Chwujra Bore F/Priiiter Dec. 1990 
IS 

 A.G.Gijh8 8R,Gr-II 

" 

 25-5-1991 

Kanulal Sukiadas Office Supdt. 2-12-1979 

" N,O.Pow of 	It 
 5-7-1989 

Dharnjcjp L.O.C. 25-6-1992 
of  

Radhaballav Deb Nath Supdt.E/tl_I 7-7-1989 

It 
 A,K. MItre S.K.-I 7-8-1990 

" Resik Charijra Paul Elec.H,S.-1 9-5-1994 

Ajoy 	Dutt 	. 

10-9-1993 

" H.M, 	Naug Elec.H.S..-jj 13-7-1992 
" M.R.ChQUdhtj Elec.S.K, Buns 1992 

Olpak Ranjm Due 
" 7-2-1994 

" Nrip.ndra Ch. Paul. 

' 

 1-7-1992 

Chaturgan 	Hazn 10-4-1991 
•' S.M.S. Naqvi A.E.,B/R 25-2-1994 

" dLFXM7 30E.-99 

- 

) £jy 4E — - 

z ~-~ 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GWV!AHATI BENCH AT GUWAHATI: 

In the matter of :_ 

O.A. No. 178/95 

Shx'i Mrinal Kanti  Das and 66 ors. 

V 	 -Vs- 	
V 

Union of India and another. 

-A-dd- 	
V 

V  In the matter of:-  

Written Statements submitted by 

the Respondents No.1 & 2. 

WRITTEN STATEMENTS 

The humble Resondénts submit their 

written statements as follows :- 

1. 	That with regard to statements made  in this 

O.A. regarding particulars of order against which •the 

application is made (Special Compensatory (Remotte 

Locality)Allowance) nd Jurisdiction of the Tribunal, 

the 
V 
Respbñdents beg to V state that they have no comments 

• 	on them. 

2. 	That with regard to statenTents made in 

paragraph I of the  application, the Respondents beg 

to state that all the applicants arenot  presently 	V 

working in this unit. Out of 65, 51 applicants are in 

• 	 ..p/2.. 
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prese strength of this unit and 14 others have already 

been posted out to different formations. 

3. 	That with regard to statements made in paragraph 

3 of the application, the Respondents beg to state that 

the GE (P) 872 EWS was situated in the field area upto 

30-1-95 vide Ministry of Defence letter N. B/37269/AG/ 

PS-3(a)/1862/D (Pay)/Services dtd. 12 th Sept'95, it has 

been declared as modified field. In field station field 

service concessions were admissible to civilian employees 

also and other allowances as admissible in the peace shation. 

of North Eastern Region were not admissible to them. In 

modified field field service concessions are not entitled 

and other allowances are admissible as per Ministry of 

Defence above letter. AccorJingly the field service 

concessions have been stopped, w.e.f. 01 St November,95. 

The paynent of 2A is under scrutiny and payment will 

be made w.e.f. 31st January,95 after deducting the cost 

of field service entitleieit. 

4. 	That with regard to statements made in paragraph 

3 of the application, the Respondents beg to state that 

the recommendation of 4th Pay Commission is not applicable 

to the Civilian Central Govt. employees who are serving 

in the Field area. Since they are availing field service 

Concessions. In the same locationE both field service 

concessions and other allowances as admissible to the 

Central Govt. employees are not entitled. As such SØA is 

not admissible to the Civilian employees of this unit. 

. .p/3.. 
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That with regard to statements made in 

paragraphs 4 and 5 of the application, the Respondents 

beg to state that 149 applicants in Case No. O.A. No. 48/89 

Were provisionally paid the SCA as per judgment of CAT 

Guwahati Bench dt. 29.3.94 tO avoid the contempt of the 

Court after obtaining undertaking that if the judgment 

on SLP submitted to Hon"ble Supreme Court goes in favour 

of the Department, the applióants hate to pay the amount 

of SCA. 'Later on the Hon'ble Supreme Court on the hearing 

of SLP on 10th February 9 95 directed the Department to 

file Review pe'tftion to the Honthie CAT Guwahati. Accordi-

ngly the RevieW petition was filed bèf'bré the CAT Guwahati 

Bench on 2nd March,1995. The hearing on the Review petition 

was held on 16 and 17th Nóvember,95. The judgment is still 

awaited. Moreover the benefit or otherwise of CAS No. 

• 48/89 is not applicable to the applicants of this petition. 

That with regard to statements made in paragraphs 

6 and 7 of the application, the Respondents beg to state 

that Ministry of Defence letter No. B/37269/AG/PS 3(a)! 

•165/9(pay)/Servicés dt. 31.1.95 has been amended vide their 

- Memo.Nos.B/37269/AG/PS 3(a)/730/D (pay)/Services dt 

• 	17th April,'95 and B/37269/AG/PS 3'(a)/1862/D (pay)/Services 

dt. 12 th Sept,95 in whichin.modi.fied field, field 

concessions are not admissible and SCA is effective w.e.f. 

31.1.95 and the applicants are not entitled SCA from the 

date. of posting to this unit as they have been given field 

service concessions in kind. 

/ 	• 	. 	
-, ..p/4.. 
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7. 	That with regard to statements made in paragraph 

8 of the application, the Respondents beg to state that 

the same already replied in precedding paragraphs Nos. 

4 and 5. 

	

8. 	Tnat with regard to statements made in paragraphJI  
9 of the application,, regarding Reliefs sought for, the 

Respondents beg to state that the applicants are entitled 

the Reliefs sought for w.e.f. 1.11.95 as they were 

enjoying field concession upto 30th Oct'95. This relief 

will be granted by the Respondents if the Hon'ble Tribunal 

directs the Resondeflts to pay the same from 1st November, 

95. 

- V e r i f I c a t 1 o n - 

I, Capt. P.T. Peethamber, AGE, 872 EWS, do 99 

O as authorised do hereby solemnly declare that the 

tàtemeflts made above are true tomy knowledge,belief 

and information. 

And I sign this verifications on this i2xit2x 

12th N?eI, 1995 at Guwahati. 

DECLARENT: 

p 

tt 


